
Public Announcement under Regulation 15(1) of SEBI (Substantial Acquisit ion
of Shares and Takeovers) Regulations, 2O11

FOR THE ATTENTION OF THE SHAREHOLDERS OF DELTA INDUSTRIAL RESOURCES
LIMITED

OPEN OFFER FOR ACQUISITION OF L6T67'38O EQUIW SHARES FROM THE
SHAREHOLDERS OF DELTA INDUSTRIAL RESOURCES LIMITED (HEREINAFTER
REFERRED TO AS "TARGET" OR'TARGET COMPANY" OR *DrRL") BY MR, PAWAN
KUMAR MITTAL, MRS. KIRAN MITTAL AND PAWAN KUMAR MITTAL (HUF)
(HERETNAFTER COLLECTTVELY REFERRED TO AS *THE ACQUTRERS") PURSUANT
TO AND rN ACCORDANCE WITH REGULATTONS 3(1) AND 4 OF THE SECURTTIES
AND EXCHANGE BOARD OF rNDrA (SUBSTANTIAL ACQUISITION OF SHARES
AND TAKEOVERS) REGULATIONS 2OL1, AS AMENDED (*SEBI (SAST)
REGULATTONS")

1. Open Offer details

.  Open Offer:  Open Offer to be made by the Acquirers to the shareholders of the
Target Company for acquisi t ion of 16,67,380 Equity Shares represent ing 260/o of
the expanded paid up capital  of  the Target Company after taking into account the
capital .  base after the proposed preferent ial  al lotment of 61,65,000 Equity Shares,
as was approved by the Board of Directors of the Target Company at i ts meeting
he ld  on  May 02 ,  20L4.

.  Size: This Open Offer is being made by the Acquirers for acquisi t ion of 16,67,380
equity shares of face value Rs. 10 each represent ing 260/o of the expanded paid
up capital  of  the Target Company post proposed Preferent ial  Al lotment,  approved
by the Board of Directors of the Target Company at i ts meeting held on May 02,
2 0 L 4 .

.  Pr ice/Considerat ion: At Offer Pr ice of Rs. 10 (Rupees Ten Only) per ful ly paid
up Equity Share of Rs. 10 each of the Target Company aggregat ing to Rs.
1,66,73,800 (Rupees One Crore Sixty Six Lacs Seventy Three Thousand and Eight
Hundred on ly ) .

.  Mode of payment:  The Open Offer Pr ice wi l l  be paid in cash, in accordance with
the provisions of Regulat ion 9(1)(a) of the SEBI (SAST) Regulat ions.

. Type of offer (Triggered offer, voluntary offer/competing offer etc):

Tr iggered Offer made under Regulat ions 3(1) and 4 of the Regulat ions,

As  on  the  da te  immedia te ly  p reced ing  the  da te  o f  th is  Pub l ic  Announcement
("PA"),  the Acquirers do not hold any Equity Shares of the Target Company,

This Open Offer is being made by the Acquirers to the equity shareholders of
Target  Company in  compl iance w i th  Regu la t ions  3(1)  and 4  o f  SEBI  (SAST)

Regu la t ions .
The open offer is t r iggered under Regulat ion 3(1) of SEBI (SAST) Regulat ions by
substant ial  acquisi t ion of Equity Shares and vot ing r ights of the Target by the
Acquirers by means of the proposed Preferent ial  Al lotment of Equity Shares. Post
the proposed Preferent ial  Al lotment,  the Acquirers wi l l  be the largest and most
dominant shareholding group of the Target and wi l l  be in a posit ion to exercise
control  over the Target.  This acquisi t ion of control  over the Target by the
Acquirers has resulted in tr igger of the Open Offer under Regulat ion 4 of the of
SEBI (SAST) Regulat ions.

,\{;+..
F'{9I

vl



2. Transaction which has triggered the open offer obligat:ons (underlying
transaction)

xAs a percentage of the expanded paid up capital  of  the Target Company after taking into
account the capital  base after the proposed preferent ial  al lotment of 61,65,000 Equity Shares,
as was approved by the Board of Directors of the Target Company at i ts meeting held on May
0 2 , 2 0 t 4 .

3. Acquirers/PAC:

:al tl.U.!.

Details of underlying transaction

Type of
Transaction
(direct/
indirect)

Mode of
Transaction
(Agreement/
Allotment/
market
purchase)

Shares / Voting
r ights acquired/
proposed to be

acquired

Total
Considerat ion

for shares
/Vot ing

Rishts (VR)
acquired

(Rs.  in
Crores)

Mode of
payment
(Cash/

securi t ies)

Regulat io
n

which
has

triggered

Number o/o vis a vis
total
equity/voting
capital

Direct Preferential
Al lotment

20,40,000 31 .81o /ox 2.04 Cash Regulat ion
s  3 ( 1 )  a n d
4 of the
S E B I
(sASr)
Regu la t ion
s

Detai ls Acquirer 1 Acquirer 2 Acquirer 3 Total

Name of Acquirers Pawan Kumar Mit tal Kiran Mit tal Pawan Kumar
Mittal (HUF)

Address I -19 ,  Sa i
Appartments,
Sector- 13, Rohini ,
D e l h i -  1 1 0 0 8 5 .

I -19 ,  Sa i
Appartments,
Sector- 13, Rohini ,
D e l h i -  1 1 0 0 8 5 .

I -19 ,  Sa i
Appaftments,
Sector- 13, Rohini ,
D e l h i -  1 1 0 0 8 5 .

Name(s)  o f
persons in control /
promoters of the
Acquirers/PAC
where
Acquirers/PAC are
Compan ies

Not  App l icab le Not  App l icab le Not  App l icab le

Name of the
Group, i f  any, to
wh ich  the  .
Acquirers/PAC
belongs to

None None None

Pre Transaction

tre Prrro Iu

Irrtr



sharehold ing:

.  Number

. o/o of total
share caPital

NIL

NIL

NIL I  
NIL

I
N IL  I  N IL

NIL

NIL

Proposed
shareholding after
the acquisi t ion of
shares which
tr iggered the OPen
Offer

.  Number
I o/o of total

share caPital

6,40,000

9.98o/o*

4,00,000

6.24o/o*

10,00,000

15.59olox

20,4O,OOO

31.81o lo*

Any other interest
in the Target
Company

There is no interest
in the Target
Company excePt for
6,40,000 EquitY
Shares proPosed to
be acquired bY waY
of Preferential
Al lotment which
was approved bY
the Board of

There is
interest in

n o l
the I

Target ComPanY
except for
4,00,000 EquitY
Shares proposed
to be acquired bY
way of Preferential
a l lo tment  wh ich
was approved bY
the Board of
Directors of the
Target ComPanY at
i t s  meet ing  he ld  on
May 02 ,  2Ot4 .

There is no
interest in the
Target ComPanY
except for
10,00,000 EquitY
Shares proPosed
to be acquired bY
way of Preferential
a l lo tment  wh ich
was approved bY
the Board of
Directors of the
Target ComPanY
at  i t s  meet ing  he ld
o n  M a y  0 2 , 2 O L 4 .

xAs a percentage of the expanded paid up capital of the Target Company -after taking

into account the capital base after the proposed preferential al lotment of 61,65,000

Equity Shares, u, *i, approved by the Board of Directors of the target Company at its

meeting held on MaY 02, 2Ot4'

For the purpose of this Open Offer there is no Person Acting in Concert (PAC)

with the Acquirers.

4. Detai ls of sel l ing shareholder, i f  applicable:

Name of the
Sellers

Paft of
Promoter
Group
(Yes/No)

Oetaits of strares/voting rights held by the

sel l ing shareholders

Pre Transaction Post Transaction

Number "/o Number o/o

Sel l ing
Shareholders

Not Appl icable



5. Target Company

. Name: Delta Industr ial  Resources Limited
o CIN:  152110D11984P1C019625
. Exchanges where listed: The Target Company is listed on Delhi Stock

Exchange Limited.

6. Other detai ls

.  The Detai led Publ ic Statement pursuant to this Publ ic Announcement,  which shal l
carry al l  such other information of the offer,  including information on the Offer
Price, information on the Acquirers, information on the Target Company, reasons
for the Open Offer, Statutory Approvals for the Open Offer, details of financial
arrangement,  other terms of the Open Offer,  condit ions to the Open Offer,
condit ions precedent to the Preferent ial  Al lotment,  etc,  shal l  be publ ished on or
before May 09, 2014 ( i .e.  within 5 working days from the date of this Publ ic
Announcement ) ,  in  a l l  ed i t ions  o f  any  one Eng l ish  na t iona l  da i l y  w i th  w ide
c i rcu la t ion  and any  one H ind i  na t iona l  da i l y  w i th  w ide  c i rcu la t ion .  The Reg is te red
Off ice of the Target Company is si tuated in the state of Delhi  and Hindi being the
reg iona l  language o f  the  s ta te ,  pub l i ca t ion  in  a  reg iona l  language da i l y  i s  no t
req u i red.

.  The Acquirers undertake that they are aware of and wi l l  comply with their
obl igat ions under the SEBI (SAST) Regulat ions. The Acquirers have adequate
f inancial  resources to meet the Open Offer obl igat ions and have made f i rm
financial  arrangements for f inancing the acquisi t ion of the Equity Shares under
the Open Offer,  in terms of regulat ion 25(1) of the SEBI (SAST) Regulat ions.

.  This is not a Competi t ive Bid.

Issued by:
Manager to the Offer

Place: New Delhi
Date: May O2, 2OL4

LIMITED

Tel:  91-11-40777000
Fax:91-11-40777069
E-mai l :  del  hi@sobhagyacap.com
Website:  www.sobha gyaca pi tal .com
Contact Person: Ms. Archana Sharma an
Mr. Rajeev Kumar Nayak

\c<B- 206, Okhla Indust i ia l  Area
Phase- I ,  New De lh i -  110020


